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HON'BLE ARUN BHANSALI, CHIEF JUSTICE
HON'BLE KSHITIJ SHAILENDRA, J.

1. This petition has been filed by the petitioner seeking a direction to the
respondents to stop the running of brick kiln (respondent No.5) which is
being operated in violation of the pollution control laws.

2. Learned counsel appearing for the Pollution Control Board has
produced the order dated 11.02.2026, inter alia, indicating that after
Issuing notice to the respondent No.5 dated 19.12.2025, on finding the
violation as alleged, the said brick kiln has been ordered to be closed
down.

3. In view of the above fact-situation, no further orders are required to be
passed in the present petition. The same, therefore, stands disposed of.

(Kshitij Shailendra,J.) (Arun Bhansali,CJ.)
February 12, 2026
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